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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION; MINISTER OF STATE OF THE MINISTRY
OF PLANNING; AND MINISTER OF STATE IN THE MINISTRY OF CULTURE
(RAO INDERJIT SINGH): On behalf of Shri Gajendra Singh Shekhawat, | rise to
lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Nava Nalanda Mahavihara, Nalanda, for the year 2022-2023.
(i) A copy of the Annual Accounts (Hindi and English versions) of

the Nava Nalanda Mahavihara, Nalanda, for the year 2022-2023,
together with Audit report thereon.

(iii) A copy of the Review (Hindi and English versions) by the
Government of the working of the Nava Nalanda Mahavihara,
Nalanda for the year 2022-2023.
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(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(3) (i) A copy of the Annual Report (Hindi and English versions) of
the International Buddhist Confederation, New Delhi for the
year 2022-2023, along with audited accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the International Buddhist
Confederation, New Delhi for the year 2022-2023.

4) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

(5) A copy each of the following Notifications (Hindi and English versions)

under sub-section (6) of the Section 20E of the Ancient Monuments

and Archaeological Sites and Remains Act, 1958:-

(i) The National Monuments Authority Heritage bye-laws, 2024
of the Protected Monument — Bir Singh Palace at Datia,
Madhya Pradesh.

(i) The National Monuments Authority Heritage bye-laws, 2024
of Centrally Protected Monument — ‘Tomb of Shah
Makhdum Daulah Maneri and Ibrahim Khan’ and ‘The Tank
at Maner’, Maner, Patna, Bihar.

(iii) The National Monuments Authority Heritage bye-laws, 2024
of Centrally Protected Monument — ‘Karan Cheupar Cave’,
‘Sudama Cave’ and ‘Lomas Rishi Cave’, Barabar and
Nagarjuni Hill, Jehanabad, Bihar.

(iv) The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — ‘The tank and the remains
at village Benisagar, District — West Singhbhum,
Jharkhand.

(V) The National Monuments Authority Heritage bye-laws, 2024
of the Protected Monument — Famous Temple Sacred to
Mahasu (Hanol), Dehradun (Uttarakhand).

(vi) The National Monuments Authority Heritage bye-laws, 2024
of Centrally Protected Monument — Vapiyaka cave and
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Vada Thika cave, Barabar and Nagarjuni hill, Jehanabad,
Bihar.

(vii) The National Monuments Authority Heritage bye-laws, 2024
of Centrally Protected Monument — Jageswar Group of
Temples namely Jageswar, Mritunjaya, Nanda Devi, Shrine
dedicated to Surya, Navagrah shrine, Pyramidal shrine,
Kuber and Chandika Temples, Almora, Uttarakhand.

(viii) The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — ‘The Asoka column known
as Laur Pillar at Lauriya Areraj’, Govindganj, District — East
Champaran, Bihar.

(ix) The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — ‘The Jamma Masjid at
Hadaf and ‘Ruins of Baradari buildings with probable
underground cells and passage standing on a high mound’,
Village- Arazi Mukimpur, Rajmahal subdivision, Sahibganj,
Jharkhand.

(x) The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — ‘Rangamati Mosque and the
ablution tank attached thereto’, Rangamati hill, District-
Dhubri, Assam.

(xi) The National Monuments Authority Heritage Bye-laws,
2024 of Centrally Protected Monument — Tomb of Nadir
Shah and Dome of Adil Shah Faruki, Burhanpur, Madhya
Pradesh.

(xii) The National Monuments Authority Heritage Bye-laws,
2024 of Centrally Protected Monument — Gopi Cave,
Barabar hill and Nagarjuni hill, Jehanabad, Bihar.

(xiii) The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — ‘Excavated remains of stupa
together with adjacent land comprised in whole of survey
plot Nos. 261, 262, 263, 264,265,268, 269, 270 of village
Harpur Basant and 1040, 1041, 1042, 1043, 1044, 1045,
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1046, 1047, 1048 and 1049, of village Chakramdas’, Harpur
Basant and Chakramdas, District — Vaishali, Bihar.

The National Monuments Authority Heritage Bye-laws,
2024 of Centrally Protected Monument — ‘“The supposed site
of the Palace of Asoka’, Kumhrar, Patna, Bihar.

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — ‘Budhist Stupa’, Tajpur Deur
(Kesaria), District — East Champaran, Bihar.

The National Monuments Authority Heritage bye-laws, 2024
of Centrally Protected Monument - Sikandar Bagh
Buildings and Monuments of the Ninety Third Highlanders,
Lucknow, Uttar Pradesh.

The National Monuments Authority Heritage bye-laws, 2024
of Centrally Protected Monument — “Emperor Aurangzeb’s
Pavilion and Entire Compound Known as Bagh Badshahi,
Tehsil — Khajuha, District - Fatehpur, Uttar Pradesh.”

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — Cemeteries near Kaisar
Pasand, Lucknow, Uttar Pradesh.

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — Tomb of Saadat Ali Khan,
Tomb of Mashir Zaidi wife of Saadat Ali Khan and Sapper’s
Tomb, Kaisarbagh, Lucknow, Uttar Pradesh.

The National Monuments Authority Heritage bye-laws, 2024
of Centrally Protected Monument — Dianut-ud-daula’s
Karbala situated in muhalla Menhadiganj, Lucknow.

The National Monuments Authority Heritage Bye-laws,
2024 of the Protected Monument — Queen Victoria's
Memorial in Alfred Park, Allahabad (Prayagraj), Uttar
Pradesh.

The National Monuments Authority Heritage Bye-laws,
2024 of Centrally Protected Monument — “Cemetery at
Alambagh”, Lucknow, Uttar Pradesh.
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The National Monuments Authority Heritage bye-laws, 2024
of Protected Monument — City Cemetery, Karwi, Village and
Tehsil — Karwi, District Chitrakoot, Uttar Pradesh.

The National Monuments Authority Heritage bye-laws, 2024
of Centrally Protected Monument — British Cemetery at
Chiria Jhil, Lucknow.

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument “Tomb of Nawab Sadar Jahan
at Pihani in the Hardoi district, Uttar Pradesh.”

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument — One Ancient Brick Temple
Built on the same plan as Bhitargaon Temple, Kanchilipur
(Karchulipur), District — Kanpur, Uttar Pradesh.

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument “Sai Bridge at second mile of
the Raebareli and Pratapgarh Road, District-Raebareli,
Uttar Pradesh”.

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument “Heritage Bye-Laws for
Cemetery at mile 6, (Lucknow, Cawnpore Road) Bagawan
District-Lucknow, Uttar Pradesh”.

The National Monuments Authority Heritage Bye-laws,
2024 of Centrally Protected Monument- “Tomb of Ghazi-ud-
din Haider (First King of Oudh) in the Shah Najaf on the right
bank of the river Gumti, Tehsil and District — Lucknow, U.P.”
The National Monuments Authority Heritage Bye-laws,
2024 of Centrally Protected Monument- Kacheri Cemetery,
Kanpur, Uttar Pradesh.

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument “Cemetery at Marion, Tehsil
and District-Lucknow, Uttar Pradesh”.

The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument- Jami Masijid, East of Banda
City, Near Hospital, Banda, Uttar Pradesh.
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The National Monuments Authority Heritage Bye-laws,
2024 of Protected Monument- Kaisarbagh Gates, Lucknow,
Uttar Pradesh.
The National Monuments Authority Heritage Bye-laws,
2024 of the Protected Monument- “Jama Masijid situated
within the village of Erich, Paragana Garotha, District-
Jhansi, Uttar Pradesh”.
The National Monuments Authority Heritage Bye-laws,
2024 of the Protected Monument- Nasir-ud-Din Hiader's
Karbala at Daliganj, Tehsil Lucknow Sadar, District
Lucknow, Uttar Pradesh.
The National Monuments Authority Heritage bye-laws, 2024
of the Protected Monument- Magbara of Nawab Diler Khan
a Distinguished Officer of Shah Jahan, Tehsil Shahabad,
District Hardoi, Uttar Pradesh.
The National Monuments Authority Heritage Bye-laws 2024
of Protected Monument- The Tomb of Janab Aliya at
Lucknow, Uttar Pradesh.

... (Interruptions)
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STATEN el 8% IId deTT~ieh SIRTET D, IR P I 2023-
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TUT TGTIRI AT I

it o ol aTgfaiei iR Henfier FeM, Hawsd & af
2023-2024 P HRIBRUT thl ARDBR FIRT FHIET D Uep Tfer (et aoim
TSI D)

AT INT A9l WX BR SRIH Fig=al, Dlidldl b Iy
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AT I Tl WX BR SR9H Jig=AT, Dlihldl b Iy
2023-2024 P DHRIGRUT thl ARDBR FIRT THIET D Uep HfeT (et =i
IRISTT HEHRT)|
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2024 & qTfep UfaeT &t T Hfer (fBwat ToIT ST TR oI
GICIENIFRREEE]

ST SECICT 3iTh ferrera R, <eeT & a¥ 2023-
2024 & HRIDRUT H TRBR GIRT FHTET BT U Ufey (fewat aqum RIsiy
GEDHIT)|
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I SN BISSIH-SfST, EASHIE & ay 2023-2024 &
qiffis ufcaad Bl T HfeT (Rl o SISl TRepeur) ol
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A S BISIH-3(SAT, IEHASEE & a¥ 2023-2024 &
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7o} $¥C Hex iR a-Tai ol Teellehe Us e, foreTiT & ay 2023-
2024 & qTfSep UfraeT & T Hfer (fRvat ToIT ST TRapuT) oIt
GECIPNIERRSEE]

Atef $¥e Jex BR TSI Tellhe™ TS S, fIreti & af 2023-
2024 & HRIDRUT D ARDR GIRT FHIET BT Ty Uy (et 21 RSi
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& a1 uftaed & e Ui (R qem RISl Fwasun) qerr
GECIENI R RSEC]

SFETT AT UheHT 3T SoiT-aNT, 78 fSeal! & Iy 2023-2024
P PRGN P TRGR GRT FAHIET DI T gfer (BT ToIr RNl
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TR IS AT STaieHT, 78 feel! & a¥ 2023-2024 & a1iNd
gfiae &f U Ufcr (fReal T SR Hehsun) TT eRgrusiard
gEE]

TRAT AET A5 3repred!, 8 el & af 2023-2024 &
HRIIRUT HI TRPR FRT FHIET DI TP Tl (Bt T sl
GEDHIT)|

AT TheH! JATh ATH, TR, TR & ay 2023-2024 &
¥ uftded &t ufa (et ToT SRSl IRa_un) el
GECIENIERRSEE]

AT UheH! I FTgaeT, TR, TIFRNT & ay 2023-2024 &
PRIGRUT P TRGR GRT FHIET HT T Ufey (Bt Tqar msi
GEDHRT)|

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI ARJUN RAM MEGHWAL): Hon. Chairperson, Sir, with your kind
permission, on behalf of my colleague Shri Jayant Chaudhary, | rise to lay on
the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of
the Maharashtra Prathamik Shikshan Parishad (STARS),
Mumbai, for the year 2021-2022, alongwith Audited
Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Maharashtra Prathamik
Shikshan Parishad (STARS), Mumbai, for the year 2021-
2022.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(3) (i) A copy each of the Annual Report (Hindi and English
versions) of the Samagra Shiksha, (STARS Scheme)
Himachal Pradesh, Shimla, for the years 2020-2021 and
2021-2022.
(i) A copy each of the Review (Hindi and English versions) by
the Government of the working of the Samagra Shiksha
(STARS Scheme), Himachal Pradesh, Shimla, for the year
2020-2021 and 2021-2022.
(4) Two statements (Hindi and English versions) showing reasons for
delay in laying the papers mentioned at (3) above.
(5) (i) A copy of the Annual Report (Hindi and English versions) of
the Samagra Shiksha, Gujarat Council of School Education,
Gandhinagar, for the year 2022-2023.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Samagra Shiksha, Gujarat
Council of School Education, Gandhinagar, for the year
2022-2023.
(6) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.
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A copy of the Annual Report (Hindi and English versions) of
the Samagra Shiksha, Tamil Nadu, Chennai, for the year
2022-2023.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Samagra Shiksha, Tamil
Nadu, Chennai, for the years 2022-2023.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (7) above.

(i)

A copy of the Annual Report (Hindi and English versions) of
the Samagra Shiksha, Chhattisgarh, Raipur, for the year
2022-2023.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Samagra Shiksha,
Chhattisgarh, Raipur, for the year 2022-2023.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (9) above.

(i)

(ii)

A copy of the Annual Report (Hindi and English versions) of
the Samagra Shiksha, Andhra Pradesh, Vijayawada, for the
year 2021-2022, alongwith audited accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Samagra Shiksha,
Vijayawada, Andhra Pradesh for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (11) above.

(i)

(ii)

A copy of the Annual Report (Hindi and English versions) of
the Samagra Shiksha, U.P. Education for all Project Board,
Lucknow, for the year 2022-2023.

A copy of the Review (Hindi and English versions) by the
Government of the working of the U.P. Education for all
Project Board, Lucknow, for the year 2022-2023.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (13) above.
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A copy each of the Annual Report (Hindi and English
versions) of the Samagra Shiksha, Maharashtra Prathmik
Shiksha Parishad, Mumbai, for the years 2021-2022 and
2022-2023.

A copy each of the Review (Hindi and English versions) by
the Government of the working of the Samagra Shiksha,
Maharashtra Prathmik Shiksha Parishad, Mumbai, for the
years 2021-2022 and 2022-2023.

Two Statements (Hindi and English versions) showing reasons for

delay in laying the papers mentioned at (15) above.

(i)

(ii)

A copy of the Annual Report (Hindi and English versions) of
the School Education Society, Himachal Pradesh, Samagra
Shiksha, Shimla for the year 2022-2023.

A copy of the Review (Hindi and English versions) by the
Government of the working of the School Education Society,
Himachal Pradesh, Samagra Shiksha, Shimla, for the year
2022-2023.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (17) above.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF POWER; AND MINISTER
OF STATE IN THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI
SHRIPAD YESSO NAIK): Sir, | rise to lay on the Table a copy each of the
following papers (Hindi and English versions) under sub-section (1) of Section
394 of the Companies Act, 2013:-

(1)

Review by the Government of the working of the Indian Renewable

Energy Development Agency Limited, New Delhi, for the year 2023-
2024.
Annual Report of the Indian Renewable Energy Development
Agency Limited, New Delhi, for the year 2023-2024, alongwith
Audited Accounts and comments of the Comptroller and Auditor

General thereon.

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE;
AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI ARJUN RAM MEGHWAL): Hon. Chairperson, Sir, with your
kind permission, on behalf of my colleague Shri Pankaj Chaudhary, | rise to
lay on the Table :-

(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 19 of the Banking Companies
(Acquisition and Transfer of Undertakings) Acts, 1970:-

(i) The Union Bank of India (Employees’) Pension
(Amendment) Regulations, 2024 published in Notification
No. UBI:HR:16061(E) in Gazette of India dated 28" August,
2024.

(i) The Indian Overseas Bank (Employees’) Pension
(Amendment) Regulations, 2024 published in Notification
No. HRMD/PEN/001/2024 in Gazette of India dated 10™
September, 2024.

(i) The Indian Bank (Employees’) Pension (Amendment)
Regulations, 2024 published in Notification No. F. No.
Pen/01/2024(E) in Gazette of India dated 12" October,
2024.

(iv) The Bank of India (Employees’) Pension (Amendment)
Regulations, 2024 published in Notification No.
HO:HR:TBD:2024-25:01(E) in Gazette of India dated 25"
September, 2024.

(2) A copy of the 54™ Valuation Report (Hindi and English versions) of
the Life Insurance Corporation of India, Mumbai, as on 31% March,
2024.

(3) (i) A copy of the Annual Report (Hindi and English versions) of
the Life Insurance Corporation of India, Mumbai, for the
year 2023-2024, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Life Insurance
Corporation of India, Mumbai, for the year 2023-2024.
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4) A copy of the State Bank of India Employees’ Pension Fund (Second
Amendment) Regulations, 2024 (Hindi and English Versions)
published in Notification No. HR/P&PMD/SPL/SP/2024-25/7 in
Gazette of India dated 4" November, 2024 under sub-section (4) of
Section 50 of the State Bank of India Act, 1955.

(5) A copy of the Insurance Regulatory and Development Authority
(Salary and Allowances payable to, and other terms and conditions of
service of Chairperson and other members) Amendment Rules, 2024
(Hindi and English versions) published in Notification No.
G.S.R.650(E) in Gazette of India dated 21%' October, 2024 under
Section 27 of the Insurance Regulatory and Development Authority
Act, 1999.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH):
Hon. Chairperson, Sir, with your permission, | rise to lay on the Table :-
(1) A copy each of the following papers (Hindi and English versions)
under Section 26 of the Environment (Protection) Act, 1986:-
(i) The Battery Waste Management (Amendment) Rules,
2024 published in Notification No. G.S.R.190(E) in Gazette
of India dated 14" March, 2024.
(i) The Battery Waste Management (Second Amendment)
Rules, 2024 published in Notification No. S.0.2374(E) in
Gazette of India dated 20" June, 2024.
(iii) The Green Credit Rules, 2023 published in Notification No.
S.0.4458(E) in Gazette of India dated 12" October, 2023.
(2) A copy of the Notification No. S.0.05(E) (Hindi and English Versions)
published in Gazette of India dated 1°' January, 2024, making certain
amendments in the Notification No. S.0.5481(E) dated 31*
December, 2021 issued under Section 3 of the Environment
(Protection) Act, 1986.
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A copy of the Notification No. S.0.884(E) (Hindi and English

Versions) published in Gazette of India dated 22nd February, 2024

notifying the methodology for calculating the green credit in respect

of any activity undertaken under the Green Credit Rules, 2023,

issued under sub-rule(1) of rule 5 of the said Rules.

(i) A copy each of the Annual Reports (Hindi and English
versions) of the National Compensatory Afforestation
Fund Management and Planning Authority, New Delhi, for
the years 2018-2019 to 2022-2023 alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Compensatory
Afforestation Fund Management and Planning Authority,
New Delhi, for the year 2018-2019 to 2022-2023.

Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (4) above.

(i) A copy of the Annual Report (Hindi and English versions)
of the National Biodiversity Authority, New Delhi, for the
year 2023-2024, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Biodiversity
Authority, New Delhi, for the year 2023-2024.

A copy of the Biological Diversity Rules, 2024 (Hindi and English

versions) published in Notification No. G.S.R.665(E) in Gazette of

India dated 25™ October, 2024 under sub-section (3) of Section 62

of the Biological Diversity Act, 2002.

A copy of the Van (Sanrakshan Evam Samvardhan) Amendment

Rules, 2024 (Hindi and English versions) published in Notification

No. G.S.R.582(E) in Gazette of India dated 20™ September, 2024

under sub-section (2) of Section 4 of the Van (Sanrakshan Evam

Samvardhan) Adhiniyam, 1980.

... (Interruptions)

296
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THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRIMATI RAKSHA NIKHIL KHADSE): Hon. Chairperson, Sir,
with your kind permission, | rise to lay on the Table a copy of each of the
following papers (Hindi and English versions):-
(1) Output Outcome Monitoring Framework of the Department of Youth
Affairs, Ministry of Youth Affairs and Sports for the year 2024-2025.
(2) Output Outcome Monitoring Framework of the Department of Sports,
Ministry of Youth Affairs and Sports for the year 2024-2025.
... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION; AND
MINISTER OF STATE IN THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (SHRI SUKANTA MAJUMDAR): Hon. Chairperson, Sir,
with your kind permission, | rise to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions)
of the Central University of Haryana, Mahendergarh, for
the year 2022-2023.
(i) A copy of the Annual Accounts (Hindi and English
versions) of the Central University of Haryana,
Mahendergarh, for the year 2022-2023, together with Audit
report thereon.
(iii) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central University of
Haryana, Mahendergarh, for the year 2022-2023.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(3) (i) A copy of the Annual Report (Hindi and English versions)
of the University of Hyderabad, Hyderabad, for the year
2022-2023.
(i) A copy of the Annual Accounts (Hindi and English

versions) of the University of Hyderabad, Hyderabad, for
the year 2022-2023, together with Audit Report thereon.
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(iii) A copy of the Review (Hindi and English versions) by the
Government of the working of the University of Hyderabad,
Hyderabad, for the year 2022-2023.

(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.
(5) (i) A copy of the Annual Report (Hindi and English versions)
of the University of Allahabad, Prayagraj, for the year
2022-2023.
(i) A copy of the Annual Accounts (Hindi and English

versions) of the University of Allahabad, Prayagraj, for the
year 2022-2023, together with Audit Report thereon.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the University of Allahabad,
Prayagraj, for the year 2022-2023.

(6) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.
... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE

AFFAIRS; AND MINISTER OF STATE IN THE MINISTRY OF ROAD

TRANSPORT AND HIGHWAYS (SHRI HARSH MALHOTRA): Hon.

Chairperson, Sir, | beg to lay on the Table: -

(1) A copy of the Limited Liability Partnership (Amendment) Rules,
2024 (Hindi and English versions) published in Notification No.
G.S.R.475(E) in Gazette of India dated 5" August, 2024, under
sub-section (3) of Section 79 of the Limited Liability Partnership
Act, 2008.

(2) A copy of the Companies (Adjudication of Penalties) Amendment
Rules, 2024 (Hindi and English versions) published in Notification
No. G.S.R.476(E) in Gazette of India dated 5" August, 2024 sub-
section (4) of Section 469 of the Companies Act, 2013.

... (Interruptions)
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SUHRHT AT, W AR Aol foaRor Harerd 3 e #7a1 (St foegee
SIICTTTS STIfORIT) : A1 F9Tafer Sit, # F=foTRad U= T el R Il § -
(1) TR AT B1.3AT. 3959 (37) bl Teb Ufer (feweiT AT SIS FRepRUT) SN
fTieh 18 AR, 2024 & TR &P STIF H HepTerd gs off TAT fordds gRT
3R (facciir 3R o |eriifesall, uRgfaeat 3R Jarail & afarT aRar)
3T, 2016 Y GRT 7 & AT STRY fa=Teh 8 R, 2017 & AfeRLT
YT T, 37T. 371(3T) H BiuT G fhu v &
2) (D) HIT GSRUT 7, 3 fSoett & ay 2023-2024 & q1f¥d HfcreT $Hr
T UfT (B T 3Si TRPhRT) TAT eRGTIRI AT ol
@) Dy YSRUT A, T3 feett & I 2023-2024 & HRIGRUT HY IRBR
GRT FHTET BT U UfeT (et TAT ST FhRU)|

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI GEORGE KURIAN): Hon. Chairperson,
Sir, with your permission, | rise to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of
the Haj Committee of India, Mumbai, for the year 2022-

2023.
(i) A copy of the Annual Accounts (Hindi and English versions)

of the Haj Committee of India, Mumbai for the year 2022-
2023, together with Audit Report thereon.

(iii) Statement regarding Review (Hindi and English versions)
by the Government of the working of the Haj Committee of
India, Mumbai, for the year 2022-2023.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
... (Interruptions)
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ASSENT TO BILLS

1204 hours
SECRETARY-GENERAL: Sir, | lay on the Table the following 3 Bills passed by the Houses
of Parliament during the Second Session of Eighteenth Lok Sabha and assented to by the
President since a report was last made to the House on the 27™ June, 2024: -

l. The Jammu and Kashmir Appropriation (No.3) Bill, 2024

Il. The Appropriation (No.2) Bill, 2024

II. The Finance (No.2) Bill, 2024

... (Interruptions)

(1205/KN/PS)
AT T (37 fefiar ergehia) : arrseH FaR 14. Sf. B Rig PR it — Iuferd Tl
.. (F9HE)
AT T @ $i 3 TR
.. (F9HE)
Afyfrat & forg fafas
(i) ST SITRIAT TIT STRIfeT SITaITera & oot wady wffy

4} ST ARG (TR : 78ISy, H F=foTRad IedTa v &;
“fep I8 T 5T FHT A RYBTR ST el & fob wro T, 47 gour offed 4aI, fSiegie
14 3FRER, 2024 A 5T FHT H AFTIH < T 8, 2 F1 gv ST STferdt e
Y[ ST &b bed1u Jeell AT & BrRidlel & JHH T §Y 91T &
forq, AT b rer FEAITT 8I o fofY IS FHT  Uep HEY DT AHMIGE e
o foTq WEAd 81 3R IS FHT FRT §H YR THMIEE Fex BT A 59 T Bl
SIERIEN

AR AUTART @ 75 8 &
“{p & AT 5T AT A FATTRET R & fob o2y T, 1T our T UarR, =g
14 3THR, 2024 3 ST THT A FFYA < (AT &, 2 T g¥ St SHTferdi qeim
ST ST & oo Jeell AT & BrRidlel & JHH T §Y 91T &
fore, |fAfer & Arer FEAIA 81 & 7Y I FHT A T F& D AT BRA
o folY A &1 3T IS FHT GRT 39 YDR THMEE FSXT BT 1 59 FHT Dl
SIECCR

TR, TG gl
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(ii) 37 firos ot & weamor wadT Afify

Y rorer RiE (WTT) : Heley, § F=foiRad wReamg e &;

“fop Ig T 5T T I RIwrRer vl § fop o o, oft et
TR 1T I1ed, 819 29.08.2024 J I AT & T <
ST 8, & T 97 3=y fUBS oFlf & dwoaur Ieell Ifafa &
HIRIBIT o FHTH 7 U AT &b fo1q, AT &b AT ASAIAT B b
foTT XI5 TT & SR H 9 U Jey Haiferd o 3k afffar &
foTy 59 UepR FafferT Tawy o1 919 39 FT & Jfud

AR A9 : U I8 &

5 T8 TYT 5T TUT I RIeTRer el § o o g, off der
TR 1T I1ed, 819 29.08.2024 J T AT & T <
fear 8, & v o 3T fUss ot & doamur Feeft afafa &
HRIBIT o FHTH 7 U AT &b fo1q, AHFT &b AT ASAITT B b
foTT VST AT & TS} H W U Aoy Faffad o ik afafa &
foTy 39 UepR afferT Tey o1 919 39 G & JRud

U el STl
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(iii) Sree Chitra Tirunal Institute for Medical Sciences and Technology,
Trivandrum

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH
SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY; AND MINISTER OF STATE IN THE
DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Hon. Chairperson, Sir,
with your kind permission, | rise to move the following:-

“That in pursuance of sub-section (j) of Section 5 read with sub-

section (1) and (2) of Section 6 of the Sree Chitra Tirunal Institute

for Medical Sciences and Technology, Trivandrum, Act 1980, the

members of this House do proceed to elect, in such manner, as the

Speaker may direct, two members from amongst themselves to

serve as members of the Institute Body of the Sree Chitra Tirunal

Institute for Medical Sciences and Technology, Trivandrum subject

to the other provisions of the said Act and the Rules and

Regulations made thereunder.”

A A9 : U9 I8 &
1980 &I &RT 6 DT IY-GRT (1) 3R (2) & AT GfST I IMfAFRIT
YRT 5 T IU-GRT (37) & SR H, 3 JHT & TS, VT AT F, i
3reey fIQeT <, S ST & 31 IUGET TeT IHb 3 F9 R T
R 1R AT & sreefie sit AT foReeTet STRfaei ofR Hienfih!
I, Bravar & TR fRBRT & Te} & BY § BRI - & foIu 3o
5 a1 ey fatfad a”

IR i B3l

... ()
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e 377 & 31N ATl — T USe UR W Y
1208 o7
AT TR« R AT ST B 37157 =1 377 & 3refis A1t bl So™
Y SR T & 715 &, I U AT U3 I IRl ThiTd Y A T Ueel
W T 3

Re: Need to address the problems in operation of Telephone
Exchange in Karwar SSA in Uttara Kannada Parliamentary
Constituency
SHRI VISHWESHWAR HEGDE KAGERI (UTTARA KANNADA): My
Parliamentary Constituency is situated near Western Ghat region in
Karnataka and many telephone exchanges in Karwar SSA in my
Parliamentary Constituency are going down within a few minutes of power
failure as installed battery sets are not taking load and battery reading
comes down to below 47V within a minute. In this regard, attempts to install
good quality 2 or more battery sets for the purpose were made having
consultation with the officer in-charge of concerned telephone exchange.
But still the same problem persists and due to non-installation of proper
battery backup, it leads to problems in operation of transmission
equipments, Mobile BTS equipments, and Exchange equipments. There is
requirement of power plant in Karwar SSA as many Exchanges in Karwar
SSA are going down due to lack of power plant modules and the installed
batteries are not being charged up properly due to fault of power plant. So,
many transmission equipments, mobile BTS equipments and Exchange
equipments are also going down. In this regard, | urge the Minister of
Communications to give the direction to the concerned authority to consider

the issue and take action on urgent basis.
(ends)
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Re: Need to bring a legislation on National Blood Transfusion to regulate and
monitor blood transfusion services

SHRI BHARTRUHARI MAHTAB (CUTTACK): Over 1 million citizens in India require
blood transfusions every month, yet many face significant challenges in accessing safe
and timely blood supplies. Despite existing guidelines in the National Blood Policy
(2002), hospitals often abdicate responsibility for sourcing blood, placing an undue
burden on patients’ families to organize blood donations. This situation has created a
breeding ground for unethical practices, such as paid blood donations, and undermines
patient safety. The need for a comprehensive legislative framework was emphasized in
a 1996 Supreme Court ruling and is further supported by the World Health Organization.
Although the National Blood Policy was established over 20 years ago, its
implementation has been poor, leading to a fragmented blood transfusion system
across various Government bodies. A National Blood Transfusion Act would streamline
efforts to regulate and monitor blood services, ensuring consistent standards of safety,
availability, and quality. This Act would empower a Central National Blood Transfusion
Authority to set guidelines, regulate blood banks, ensure proper licensing, and enforce
safety monitoring. It would also provide essential training, foster research, and improve
coordination across healthcare institutions. | urge the Government to prioritize the
creation of this Act to safeguard public health and ensure equitable access to safe blood
transfusion services across the nation. (ends)

Re: Need to grant classical language status to Maithili Language

Y TMUTET ST STPR (SXH) = ARyl H7uT bl Ueb Fog folfTr IRFoRT & 3R RIS AN bl
AT 51 T8T T oh STRGS 19 T et 1 STy ATST At 81 2003 ¥ 0 515 3Iead
feERT aToTuT St b +Tfed H W ARDBR = ARyt AT BT 31EH ST H AT e 39
HTST & HETT DT TDR febaT BISATST HfrAT ATHT =7 et f218fT b1 ATeard & iU IR 3R
TR T Y ATST 81 ARy AT AR 9197 BT &A1 I & AT ATUSS! bl guf il 8159
ATST T Tl ATfefcde R 8,98 AT Aiedpicied ©U I TG &l §9 I 30T JI9Tg
AT & 3R ST 79T UfTETRIG Haw 21 Hfrell JTeT ot sfaerT o1fer urh= & S g
I eplet e SATCT &1 HRY A1 T&HAT i & HiT & fob At HTST el RAI 97T o o4
o HIT S S 3R A HTNTS G AP cieh ORI ehT AT, TRETUT U el 81T 3fR
AT FRIS! AT bl TRaT e HEqH 81 T JHaAR ITH BN

(gfer)
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Re: Implementation of PM Surya Ghar Yojana in Bundelkhand, Uttar Pradesh

SHRI ANURAG SHARMA (JHANSI): The PM Surya Ghar Yojana promises to
transform the Bundelkhand region, including Jhansi, by harnessing the area’s
abundant sunlight. This initiative leverages the unique advantage of extended
daylight hours in the region, making it an ideal area for solar power generation. By
enabling households to install solar panels, the scheme aims to reduce electricity
costs and ultimately provide free electricity to residents, significantly easing the
financial burden on families in this economically disadvantaged area. Bundelkhand
has long faced challenges of limited development and financial constraints, but with
the Surya Ghar Yojana, residents have a promising opportunity to move towards
energy independence. Access to free, sustainable electricity can empower local
industries, agriculture, and households fostering overall economic growth.
Additionally, the program promotes environmental sustainability by reducing reliance
on traditional, non-renewable energy sources. In the long run, the PM Surya Ghar
Yojana stands as a beacon of hope for Bundelkhand’s revival, addressing both
energy needs and economic disparities, and ensuring that even the remotest parts
of the country benefit from renewable energy advancements. With the sun shining
late into the evening, Jhansi and the Bundelkhand region can now look forward to a
brighter and more prosperous future. (ends)

Re: Need to expedite implementation of Patmada Pump Canal Project in East
Singhbhum District

Y R 9= 9l (GHSER) : A 59 Fa § Ydif RigqH ffet & yeHeT, SIS iR e
TGS & fpamT & fod § U He<aqul f[awy ISHT ATE g 2021 H SRS T & Il
ATE T = 37 &1 ob fobearit ept RIS Gfererm e R b folq ueHeT vy &R ATSTT
Pl HR! &Y offl SHD FTESE 3T T 59 W PIs 3T DRATS el DI Ts 8l 39 AT & folg
BRIeee aRT fUsel Ue gy & Jderor Rute Y IR & i b 8, ifeheT SToT SarerT famT
T 31 b 3 TIpfcr AT &Y 81 T i o PRUT FTHT 12,500 BFCIR qH H faHT bl
RIS Gferem < e &1 UST 8, ST ST iy IuTaT bl THTIIT bR I8T 81 I8 Ueb 31caeT
HEcqyUT 92T 8, i AT T G I T dhael [PATT 6T Wt § FoR B8R, Ffod 81T
Py IeuTeehar § Y gfg SN 37T: BT AU H1eTH I FF- H3A1 St & e & fob el
ATE 9T & SAfRFpINAT & GIRT §97 B H Bl 5 R W IfRAT PRaTS Pl 91, My
fereaT=it opT ofter B arraeares RS e et ddb 3IR 7 ARG bl HoRT & forg ofter foofy
forar S (zfcT)
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Re: Need to include Sambalpuri / Kosali language in the Eighth Schedule to
the Constitution

AN wET RIfFT (@RTR): § AFHRT [EHAT BT A AU Bl oed! Sl
TR/ ATHT BT AT PR SR T SASAT DT SMTABTRED AN & HY H AT <
I TR DT TR AT DT ATET g SNFSAT P 30 7 A 11 RHedl § T &1 IRl
CINT HeeTYRI/p IR TS dIeld &1 T8 Ueb UTeI | &, ST G5 HIReeh RURT 3R Hifsfege
fererIe & gfRguf 81 S ERIUT, HETRG 3R e M &b g PUIRUT Fod 3
el PicRr anfier 81 ufciiSd drpaia g=rsht serem FrTARTg MderR s FEmr
Tifeam, 3R ufcranerett Ffiaer Rics &RuTel SR efthcd 39 AT 3R Jwpfer &l Tevrs
3R TR T STt 81 HeTRI/ebIRTetT TR SNTSAT & AN bl HTerfeies |97 81 1 71 2014
BT ANSAT P TebTet = TEIHAT 7 STATRS T I ey ADR A AGARI/DIAAT DT 33T
ST o QMO R BT SR T 2MHTR A TFeeplel= I DR - § HHeT DI
TS o U H HIIAT <1 91| # s TRBR A (e BRaT § o AaeTgRi/dIaei! HTuT P
T 6T ST SIRIET 7 QMfeT & AT FSAT Bl SMDIRE HTT BRoy H JIT ¥
2 ATLID b I3

(sfer)

Re: Need to expedite establishment of Sainik School in Godda, Jharkhand

DR. NISHIKANT DUBEY (GODDA): The overall condition of Education in Santhal
Pargana region is a subject-matter of utter neglect in spite of the fact that since time
immemorial, the entire region was considered to be a harbinger of ancient education
practices and dissemination of social norms and mores. There has been a vociferous
demand of establishing a Sainik School in Godda/Deoghar so that this area could
also share the pride of having quality education to their children. In February 2016,
the then Honorable Defence Minister, visited my constituency and after
acknowledging the backwardness of the region, he was kind to announce setting up
of a Sainik School in Godda/Deoghar. Further, as a consequence to the said
announcement, the Project for establishing a Sainik School was immediately
sanctioned by the Ministry of Defence. However, it is a matter of concern that since
then, more than seven years have elapsed, but the entire Project has not witnessed
any visible progress. (ends)
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Re: Poor financial health of Discoms in Delhi

A} AN QI (STR-UfH feee): o1t el & AN T TIfae e aTel Ueh Haeaqut
I U GRT BT SITAT & et UTeR et Segiee ferfics, diuasus IHAT ureR feifics
3R TS ot graR ferfies) Safds SEISiuer oy & =t %8t 8, 31 &1 Ut 26,000
RIS DU & °IC H & Selich R et 7 fSsiell T & T Uil & T 81 I8 lepr o
AT ©TeT 7 Phadt fSeett B fastely & &Y foxiiar ReRdT o TR ¥ SierdT &, dfed ArRet o)
Uh T forstett o= & ey off STeraT 81 fioett IRAR a1y ¥ o ot & S b AT
¥E 781 Y M0? AR ficell TR &b T fSSTell BRT BT 26,000 PRIS BUY T A PR H
el Y&+ & FTANIG SIh TTgRidd T TdIH1epRUT T fohalT 51T et £72 99 Reerfey & uRumeeny
feeetl & Iored W HRY AT BT 81 H ATUE R 8 fob 39D! Sidl Dl Y 3R SIVAT &b

RTTth TRed BHIRATS 8 dTfeh FTdoT(=dh IO T I&IT T 1Tl &fn)

Re: Augmentation of train services connecting Palamu Parliamentary
Constituency
Y Fersu] ST I (TITH) : Ul AR &5 b 3fcTic] XeTd & Hefere] HiM el 3R JATUehT &1
3T SRT BTG § i (=TT &:-
1. 12453/12454 -3 [Soell ISTE™T TIAERT ¢ Bl TR SRy (i §eiter F7R) Vel
-G U SaNId|
2. < R ¢ DI ]! A STeIcHIoT Bl §Y TRV T TAelTs S|
3. UC-RIRIC UeRTI ¢ ST 23347/23348 TG AAfhyST UaRT oA |
11447/11448 BT 5T VoTd ¥ W FER[E]
4. YT VAT ¢ AT 13347/13348 T ToT8RT T IR SER|
5. RIS eJ o AT 12877/12878 BT AT IR F&vd]
6. -3 fSoell ISTRITT TaAURT o IRET 12453/12454 IRIT SIS B1d) THE H
2 T getdll 8, 39 9R o 9as SIg |
7. S-S oot TRa I ¢ 12877/12878 BT HHTE H ofF faT Tretdlt & S 6 o aaTg
Sl
8. YEI-aRIIRIT SERRICT UTaRTURT o veaT 18311/18611 Il A qRTURAT T Telal! & S
TRER T IR STy
9. I I IRIT AT BIBR NRGYR b Ueb 15 & AeTRIT S, ST DRI dblet H Tt
ofl| I I A T AT & Y: AT fpaT ST SISt A TREYR A atel AT &t
RET 3D B
3TCT: HEISY JURIh AT T GRT BRI Dl HUT i, T ATAIT BT e T ATAT JTH &l Teh
(3fcn)
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Re: Need to implement stringent Banking Protocols and KYC Norms to curb cyber
financial frauds

SHRI P. P. CHAUDHARY (PALI): Under PM Shri Narendra Modi Ji's visionary leadership,
India has made significant progress in digital transformation. Today, | would like to draw
the attention of the Hon'ble Home Minister and Finance Minister to an alarming issue of
cyber financial frauds threatening our economy. Recent studies by the Indian Cyber Crime
Coordination Centre (14C) project potential losses of over ¥1.2 lakh crore in the next year,
approximately 0.7% of our GDP. In just six months of 2024, reported losses have reached
11,269 crore, excluding unreported cases and direct police complaints. The situation is
particularly concerning as most frauds originate from China and South-East Asian
countries. Nearly 4,000 mule bank accounts are identified daily, with scam compounds
operating from Cambodia, Myanmar, Laos, and Azerbaijan. Fraudulent withdrawals occur
both domestically and internationally. The grave concern is the use of crypto currencies
for money laundering, with ¥5.5 crore laundered through international exchanges in just
three months. | urge the MHA and Finance Ministry to implement stricter banking protocols
and KYC norms, enhance international cooperation, and create robust public awareness
campaigns. This requires immediate intervention to protect our citizens' financial security
and our economy. (ends)

Re: Alternate route for proposed expansion of Chandikhole-Paradip Section of
NH-53 in Odisha

SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): The construction of National
Highways (NH) touched to more than 30 Kms per day during the financial year 2023-24,
and the network, which has increased by 60% from 91,287 km in 2014 to 1,46,145 km in
year 2023. As part of this progress, the State of Odisha has also gained much during last
11 years. Recently, the work for the rehabilitation and upgradation from 4 to 8 lane of
Chandikhole-Paradip section NH-53 has been awarded and is expected to be completed
soon. However, this NH project will be acquiring land of two villages: Bijaychandrapur and
Udaybat (around 2.5 km distance) and inhabitants of these two villages are going to be
evicted. The villagers will be losing their home, shops and livelihoods. If an alternative
route for the expansion of NH 53 on this 2.5 km stretch is readily available, and eviction of
two villagers is avoidable without demolition of homes and shops, this may be considered
instead of evicting families of these two villages. | would urge the Union Minister of Road
Transport and Highways to look into the matter urgently and protect the interest of these
two villagers in my Parliamentary Constituency-Jagatsinghpur, Odisha. (ends)
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Re: Need to enact the Constitution (Schedule Tribes) Order (Amendment) Bill, 2019
for inclusion of six ethnic communities of Assam in the List of Schedule Tribes

SHRI GAURAYV GOGOI (JORHAT): Six ethnic communities in Assam namely the Adivasi/Tea
Tribes, Tai Ahom, Moran, Matak, and Chutia Koch-Rajbongshi have been demanding their
inclusion in the Central list of Scheduled Tribes. The demand is based on the argument that
these communities possess the characteristics of Scheduled Tribes and face socio-economic
disadvantages. The National Commission for Scheduled Tribes (NCST) has also approved
their inclusion. The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2019 was
introduced in the Rajya Sabha on 8th January 2019. This bill sought to amend the list of
Scheduled Tribes of Assam, specifically to include six ethnic communities: Adivasi/Tea
Tribes, Tai Ahom, Moran, Matak, Chutia, and Koch-Rajbongshi. The delay in the enactment
of this crucial legislation has had a profound and negative impact on these marginalized
communities. They continue to suffer from socio-economic disparities, discrimination, and
lack of adequate representation. The recognition as Scheduled Tribes would have provided
them with much-needed constitutional safeguards, affirmative action, and access to
Government schemes and resources. | urge the Government to prioritize this bill's passage
and expedite the legislative process. The continued delay is causing immense hardship to
these communities, and it is imperative to address their legitimate aspirations. (ends)

Re: Need to establish a National Mission for Springshed Management along with
National Registry of Springs

SHRI PRADYUT BORDOLOI (NAGAON): I rise today to talk of a slow-onset disaster in many
hilly areas of the North East face. In recent years, several villages across the region have
reported the drying up of their mountain springs. This is particularly alarming as many are
wholly dependent on springs for water. For example, over half of Meghalaya’s villages were
dependent on springs and Sikkim too derives much of its drinking water from them.
Springwater quality has been declining, according to a recent study on two springs in Tripura.
Springs also contribute to the base flow of the region’s great rivers, like the Brahmaputra,
affecting those in the plains as well. A 2018 NITI Aayog Report stated that nearly half of the
springs in the Indian Himalayas, many of which fall in the North East, had dried up or become
seasonal due to development projects and climate change. | thus urge the Government to
immediately establish a National Mission for Springshed Management, which can help states
build capacity and integrate springshed management into development projects. A National
Registry of springs must also be established to periodically monitor the health of springs and
ensure a continuous supply of crucial data. (ends)
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Re: Need to expedite completion of Peddapalli-Manuguru railway line in
Manthani region of Peddapalli Parliamentary Constituency

SHRI VAMSI KRISHNA GADDAM (PEDDAPALLE): | rise to bring attention to the
concerns surrounding the Peddapalli-Manuguru railway line, which traverses the
Manthani region within my constituency. Despite its designation as a 'special' project by
the Centre, aimed at accelerating its progress, the survey remains incomplete, leaving
the project in limbo. This ¥3,600 crore initiative is critical for the socio-economic
development of the area, particularly benefiting the tribal population in the erstwhile
Khammam district. The project promises direct rail connectivity to the national capital,
improving accessibility and fostering growth. The railway line is vital for regions
associated with the Singareni coal mines, as coal is currently transported via the Kazipet
junction, incurring significant costs. The proposed line would reduce these expenses
and enhance economic efficiency. However, delays in completing the survey and
initiating construction hinder the realization of these benefits. It is imperative to clarify
the funds allocated for the project this financial year and ensure their efficient utilization.
Establishing a clear timeline for completing the survey and commencing construction is
essential. Expediting the Peddapalli-Manuguru railway line will fulfill long-pending
aspirations, bolster connectivity, and stimulate economic growth in the resource-rich
Manthani region. (ends)

Re: Need to convert existing Ayurveda Hospital at Ezhukone, Kerala to a full-
fledged Ayurveda Medical College
SHRI KODIKUNNIL SURESH (MAVELIKKARA): | wish to draw the attention of the
Hon’ble Minister for Labour and Employment to the urgent need for improving
healthcare and educational facilities in Ezhukone, Kollam, Kerala. The Ezhukone ESIC
Hospital serves a vast population of insured workers and their families. However, it
requires urgent upgradation to a 250-bed super-specialty allopathic hospital to meet the
increasing demand for advanced medical care. Additionally, the dental and pharmacy
courses earlier sanctioned for this institution must be reinstated to support healthcare
education and skill development in the region. Furthermore, the existing Ayurveda
Hospital in Ezhukone holds immense potential to transform into a full-fledged Ayurveda
Medical College. Upgrading this facility would not only preserve and promote traditional
medicine but also provide enhanced educational and research opportunities in the field
of Ayurveda. | urge the Hon’ble Minister to prioritize these initiatives, ensuring improved
healthcare services and educational facilities for the benefit of the region. (ends)
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Re: Need to make available adequate quantity of DAP to farmers in Rajasthan

ot g BT () : < N 39 FHI W el Dl GaTS I & gebl & 9 < R H bl
BT ST THT YR HHT 5 DAP BT 19T aqd &, NI BHIRUT ISR & fhaT & §RT DAP
<Y DI HITT & T Y& €, oAbl JiFT b 3R fUeel AFceR He A &1 DAP IUcied] -Tal &
T 3ET 8 | FORThT aoT8 A YX &F H DAP &1 SIth! SATST fdheeta def I8 ol WX AT &
o H 12 BAR T DAP T FIT fIRT §RT 5T TSGR Dl FHrarars 75 off oAfehT 3P Taa
H 6 B9R T DAP &1 IUcTed PraTs TS 81 WG ARDR b GRT TR HHT H DAP 5T ARDR
BT IJueTeY PRATY ST & JTAS[E HI 5T TRBR GRT HIAH HHT I gU [BAT DT Iferd
HHAT H DAP SUCTeY 81 hRaTs ST I8! 8 Tch DRUT o Alha T & Hied I & fhar]
o Y TH 8, 3R S8 8 G- uedd i fhdr ST I8 81 WRT IR I Ry & fob
RIS ST ARBR D [FERIT el 8U 19 & [hAMI T IfIT JHT H DAP IueTed
PRATS STTd TTT1h J&lT T el gaTg i i Hp (3feT)

Re: Situation arising out of merger of Ananthpuri FM with Akashvani AM

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): | wish to draw the Hon'ble
Minister's attention to the unfortunate consequences of the merger of Ananthapuri
FM with Akashvani AM, which has caused anguish to innumerable Keralites since
late July 2023. Apart from the grievances of 4.5 million listeners, many of whom grew
up tuning into Ananthapuri FM every morning, the merger rendered numerous staff
members unemployed, plunging them into financial and emotional turmoil. Especially
affected were the casual staff between the ages of forty and sixty who, owing to age
and limited employment prospects, have been struggling to find new livelihoods.
Every month Ananthapuri FM employed around a hundred part-time anchors, several
among them being women who are also single parents. These anchors hosted 5-6
programmes every month, making their stints at Ananthapuri a vital stream of income.
That an FM channel which was immensely popular and generated a yearly revenue
of 1.5 crores, and which embodied the popular and literary culture of Kerala, should
have thus been dismantled is regrettable. | also wonder why the option of instituting
a separate FM transmitter for Ananthapuri was not explored. | urge the Minister to
take swift action to address the hardships faced by those who have lost their jobs
due to the merger and those who can no longer enjoy a beloved and widely-heard
radio channel. (ends)
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Re: Need to improve rail connectivity to Mau District, Uttar Pradesh

sft ITonta I (BNRAY) : § S TS & AT A WRBR BT &I KTAT 7% Y ST i
qReIT T 3AR AT HRAT TR | H P DI TN S Ud YR b
PRITR I S §U &1 PRIGR &b RYet¥et § Iv2 7 A R[0T AR P 3 &1, IR
YR & I &1 0 feeet! 3R Jrer$ ST TSl &, eifcbT GATH ¢ T 7 &I b ROy
I7E Fg URTHT T AHAT BRAT ST &, FTART IhT IRy TH1fde BIl & 3R 32
3Mffen BIf ot BIciT 81 H ARBR DI eI PRI TE & b [STell 7 b deed Ud
UTeReH DRIFTNAT bl GATH o1 AT 1 81 b DR &g AT e &1 F Gueh ferred
ST R8T 8, ORI o YRS - b FTao[a Ieeh! Hlet! BleTd forred! &l ST 38l &l

3T § TRHR J RN TS H § [ 7T T A T 8 o SFeI0T R b
foTT 3fR 79 T & W g YR o fSocl W Jig & fofy efieramefisr aRe &
STRI| T2l &l SAIAT fofeteh S ST Jraig ofeb SAIeil &, o1 HTHTeeD o T TR HfcifeeT
AT 1Y RISTHTAT TRASRT & ST TTTSHYR-SorT e STel! 8, T 7S5 Refd ¥ b
AT ST

HBIGY, A% 8cld Ud UTaRelH & PRIGIRAT i TR Pl &I H [T §Y
GBI Vod T F Uh SIS TaRIU ¢ I YIRS Yeid M d gt
SLY (3fn)

Re: Need to improve healthcare facilities in Etah Parliamentary
Constituency

Y AT THRT (TST) : TR A THT TST, BIFIST & Icie 3T Tt AfShHeT Bl
RIT 3RYdTeT, o Taro Ao Ho Tho o TR STt & gar i Y 31mer Saex aaH =
o ToRfY AR UR 81 R Tareey Qe Yoo U A el et UT I8! &l SNl &l gelTsl b
foRY 3refiTe 3R STFRT STHT u<aT B

TATEL] fIVRT gRT 37 Ve Ugt &Y TRl ©U F & dd WRT STRIT Oy 58It
Pl GAT® WU H SeTToT (et Hobl 1A Y TR HaTY 3Fes] T&i 6 UeT Higehet Pretol
H UHo 3RO 30 B IRl 3R MU 8! 8 P b 59 gl Bl qul o
STRINTT UeT HIRATTST b ST T UTgae el § ST g &, oy difsd uRart ©v
3TTfyes 1sT Ul 8l
Seg W STeG 31N HeH IO Pl HF x| €s)
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Re: Need to expedite construction of Railway line project between Tindivanam and
Nagari in Tamil Nadu

SHRI THARANIVENTHAN M. S. (ARANI): | would like to draw the attention of the
Government regarding the need to expedite the long-delayed construction work of 196
kms railway line project between Tindivanam and Nagari which were announced in 2010
by the then Hon'ble Minister of Railways. The then Government had allocated Rs. 600
crore for this work. However, Rs. 192 crore has already been given by the Government to
those who have given their land i.e. agricultural land covering 33 villages belonging to
Vandavasi Seiyaru Arani taluks starting from S Kateri village in the Wayyora Arani
Parliamentary Constituency in Tiruvannamalai district to Arani Irumpedu village for the
construction of the railway line. This project was allocated limits Rs 350 crore in the Union
Government’s recent interim budget and Rs 200 crore last year. The Tamil Nadu
Government has paid special attention to this and has excavated the land where the track
is to be built and handed it over to the Railway department. In the funds allocated for this
purpose, 75 percent of work of constructing flyovers on rivers including Suga Nadi Seyyar
Balaru in the areas of Vandavasi Seyyar Ranipet Arcot is completed. Hence, | request the
Hon'ble Minister of Railways,in the interest of the general public of Arni district.

(ends)

Re: Need for investing in in-depth agricultural research in Andhra Pradesh

SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): The Ministry of
Agriculture and Farmers Welfare in its first advance estimates has predicted a record
Kharif harvest of 1,647.05 lakh metric tonnes. However, as we secure food for our nation,
we must also prioritise its nutritional value. A recent ICAR study highlights a concerning
trend: high-yielding varieties of rice and wheat have significantly reduced micronutrient
densities, with zinc levels dropping by up to 33% in rice and 30% in wheat, and iron levels
similarly declining. To achieve nutrition security, it is time to shift our focus from yield per
hectare and lakh metric tonnes to nutritional output per hectare. We must promote crop
diversity and introduce new metrics like an agriculture income diversity score and
incentivize farmers accordingly. Indicators like soil organic carbon must be included in the
soil health card. Other metrics such as landscape diversity scores, soil biological activity,
and water-use efficiency must be mainstreamed into agricultural practices. | propose
investing in in-depth agricultural research, particularly in Andhra Pradesh, the rice bowl of
India and home to Acharya N.G. Ranga Agricultural University. On the 125th anniversary
of the legendary Rythu Ranga, let us honour his vision by driving innovation that ensures
doubling of farmer income and sustainable agriculture. (ends)
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Re: Need to curb unethical practices of Private Finance Companies in the
country

Y STRAT SATCUT =/ JIRUT (HTeIeT) : <27 9R H g -t faier shufam (divedt) afere
IR IIFIRID A9 U Rdl &, olfdhT §9 R IRBRNI =0T Y HHT P BT
SPUT-T JT&ehI b TIfT STHTTOMD IR bRl &l FHY IR febeee] 7 < TR o fuehedt
3ITehTHE 3R TATYHD TRIch TR 8, ST TR-TR Pict BT, TFHDHMI, IR FAST (e
PU Y ATRT HAT aGel! Toic IYRBAISN b RIERT A Judh PR I & fofy
ST IT &, 3TN Pefi-adt 9T reh T AT b7 AT it &1 99 3TefTaT, Truehat
3T ST el 3R TS &R T TSl A GeATdT 181 bR, Ry UTgeh! UR 7HeTerd
feriier 91sT ISl 81 s DUfIIT YTHeh SITDRT <ehR UTeeh! DT Hfciepet 2Tl 5 heT it
g1 fSFT TEAfer & Ted STT DY IR &l & ATl AT HoAT T Up TR I 8, S
TURICT BT Seeed 3R GRATES! BT TR JEIaT 81 37, IRPR Pl 37 R HOR
HRATS BT A1

(sfer)

Re: Need to redevelop Railway Mechanical Workshop, establish an
electric Loco shed and a new workshop for LHB maintenance in
Samastipur Parliamentary Constituency
ST QTHET (FRRATR) : ART G & iR ATl 37K Gt garatl &t o
g, SifdpT T T pHT 3R 3ieifies [GpRT & orTa # I8 3nfefe U & fUeweT garm
SIRISHTR T T & PRUT T&T b JaT <27 b 3 (AT H YA PR bl Al &, &l
ST AT ST IR By THWITSN B AHAT HRAT Tedl SR, HRd I
ST YR STPR T ST TR BHY(H B IeaI+ AHTTh S bl FHTH PR b
FHATH et FHTST & 10T el AOT T ATl R JRT TeHAT &1 Rs d1al Sff §
Ih TeT 1T TRTET el HICT el §U Ire IRl Xod A FEATIIT PR o] HTgioiiel
SNISDT HUAT 3T LRT &, Fifch BHRT FHIS e HT YU FHIAT DT AR AR el
BT BRFEIYR T feTel NeTd wcadh 37 & & SENiaur iR fGarT &f 9
TS Y& Rl 81 H e TRDPR F e Rl § fob FHEYR et Heof &P ATAD
HRGT DT FeHIPRUT BT ST, fAELT bl S R T ST 3R TeTgerd Hewi ™y &b
foTY T PRETT T fhaT STQ1 SERT JAT3T T AT ASAIR Ao, IeTre

BT, MR Yerd o 5 gfg gl

E))
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Re: Need to establish an AIIMS in Baghpat Parliamentary Constituency

. AAPAR AFTEH (JRTI) : F 3ATTh AeTH F GRDR BT €A 30 FHSRT &
ST T 3TR 3TN PRAT T8 5, STal TR HaT3Hl bl Reerfer e TR &1 &
& TRTNDT DT Ifere SR 7y UR fyfbear Gaemd o 787 & a7 <& 81 I8l Argel!
SHTRAT & foTT FARTE T 7R3, et S 9 28R BT B BT TSl &l IRTAT H It
AT HRAT TS I8 8l Tl AfeeTan, o iR sl & foru Reufer iR o arfere
faepe &1 grfior &FT A TRy AT 98BS S 8, 3R TRBRI SR H el
Gfaerat o1 Y 391 B13AIeTY, H AR A 37U DRl & (b qUT H Fareey Adrail
Bl IR & foTu 3rfdete AMgeae Her IS S| §AR &F H U 37RIeT AR
STYfTST AT (AIIMS) el TATTAT BT ST AIIMS BT BT 7 haiel 891R & B
3R &1 T THY fdepre BITH STTRIT R § fob TRDR g9 Hecqqui Je WX Merer 4
SR

(sfer)

Re: Rise in prices of food items

SHRI AMRA RAM (SIKAR): In September this year average price rise hit a nine-
month high of 5.5 per cent. More significantly prices of food items crossed 9.2 per
cent. A majority of Indians spend nearly half of their income on food. So, food inflation
hurts the most. Among food items, vegetables in particular saw a staggering price
rise with year-on-year price increases of 42.4 per cent for tomatoes, 66.2 per cent for
onions, and 65.3 per cent for potatoes. These three are the most consumed
vegetables, across the country. While the Government cites usual reasons of
weather disruptions, the fact remains that every year, prices of some vegetables
undergo an unbearable spike that has the effect of transferring crores of rupees from
already strained family budgets to the coffers of big traders and wholesalers. Several
other items of consumption too are seeing exorbitant price rise. One of them is
cooking oils, which is partly attributable to the rise in crude palm oil prices by over 45
per cent in the past three months. Crude palm oil is used not only for processed food
items but also for items like soaps and cosmetics.

(ends)
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Re: Increasing incidents of human-wildlife conflict in Bodoland
Territorial Region in Kokrajhar Parliamentary Constituency

SHRI JOYANTA BASUMATARY (KOKRAJHAR): | would like to draw the
urgent kind attention of Union Government on the regular human - wildlife
conflicts in Bodoland Territorial Region (BTR) in my Kokrajhar Parliamentary
Constituency. Manas Nation Park (MNP) falls within the territorial domain of
BTR and it is part of the larger MTR which covers an area of 2,837 sq km.
The park in India shares its international border with Bhutan’s Royal Manas
National Park. Together these two Protected Areas form the Manas
landscape. Every year increasing incidents of wild animal attacks on the
villages have affected the people as well the biodiversity of the area. lllegal
poaching and tree cutting is also few of the major problems which need to
be addressed. |, therefore, request the Union Government to look into the
matter and take necessary action on illegal poaching and take measures to
control elephants attack on villages.

(ends)

... (TFEF)
T AR : CellST 31T A S§fSA1 31T AT DY ge SIS 3Mgeh are A
AT ST 3TTaepT Y ORT HiehT e TeiioT 31T 9 S

... (TFEM)
I AU @ AT 31T 9 J1U-31oeiT Hext R 31 e f g <ifvrvl
SIS T HEcqqUl A &1 GRT <7 &% T Bl TefIof 3117 6 301-370+T Hiewy W
sfaan

... (TaEm)
AT HTART @ G497 T HRIATE! ToaR, i 28 TdaR, 2024 DI UId: TRE
o1 T & foTq Ty bt WTelt &1
1209

T A T MASEIRS 28 Td¥eX 2024/7 ATETIUT 1946 (D)
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